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REPLY ON BEHALF OF KARNATAKA STATE POLLUTION CONTROL 

BOARD – RESPONDENT NO. 3 

 

1. The Applicant had filed a complaint before the Respondent No. 3 Board 

office against the noise pollution caused by the welding, and drilling 

operation caused by M/s HMS Engineering Works owned by one named Sri 

Mansoor S/o Rashid, located adjacent to the complainant’s residence.  

 

2. After reviewing the complaint, it was found that the unit operates in general 

engineering, an activity classified under the 'White Category' by the CPCB. 

Therefore, a letter was sent to the Panchayat Development Officer of the 

Gram Panchayat to proceed with the necessary actions. 

 
3. While the further actions were pending by the Panchayat Development 

officer, the applicant had also lodged a complaint before the Hon’ble NGT, 

New Delhi (Principal Bench) on 07.07.2023 which came to be numbered as 

OA No. 758/2023.  

 
4. On 19.01.2024, the Hon’ble Principal Bench, while looking into the 

complaint filed by the Applicant passed an order directing the formation of 

the Joint Committee to verify the factual position and suggest appropriate 

remedial action. The Joint Committee was directed to be constituted 

including the representative of Integrated Officer, MoEF & CC, Bangalore 

Rashi Singh
1



and CPCB, Karnataka State Pollution Control Board (KSPCB) and 

Collector, Tumkur. The Joint Committee so formed was directed to look into 

the grievances of the applicant, associate the applicant and representative of 

the concerned project proponent, verify the factual position and take 

appropriate remedial action. Further, KSPCB was directed to act as a nodal 

agency and ensure coordination and compliance. The Hon’ble Principal 

Bench, further, in view of the facts and circumstances had directed the case 

to be taken before the Hon’ble Southern Bench, which came to be registered 

as the present case.  

 
5. In view of the order passed by the Hon’ble Principal Bench, on 02.03.2024, 

the joint committee was constituted consisting of officers headed by the 

Deputy Commissioner of Tumkuru District to verify the factual position and 

suggest appropriate remedial actions.  

 
6. Accordingly, on 22.05.2024, the Respondent No. 3 Board had visited the 

location of M/s HMS Engineering and an inspection was conducted. It was 

found out during the inspection that the welding and drilling workshop in 

the name of M/s HMS Engineering works, owned by Sri Mansoor S/o 

Rashid was closed. The shed was dismantled and all the machineries has 

been shifted to another location for 2 months. A copy of the inspection 

report dated 22.05.2024 has been enclosed as Document No.1 for the kind 

perusal of this Hon’ble Court. During inspection, following observations 

were also made :  

 
i. The welding and drilling shop in the name of M/s HMS Engineering 

Works was found shifted from the said premises.  

ii. The complainant was present during inspection at his residence and 

he informed that the activity was closed down from last two months.  

iii. During inspection, Mr Mansoor, the owner of M/s HMS Engineering 

works was not present at the site and when contacted through the 

mobile number, he informed that the unit has obtained the said land 

on rental basis from one named Mr. Siddagangappa, whose house is 
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located attached to the said land and established the engineering 

workshop by constructing a temporary shed. Due to the complaint 

from a neighboring resident Mr. Manjunath and non-issuance of a 

trade license from Gram Panchayat, M/s HMS Engineering had 

shifted its activity from the location nearly 6 months before by 

demolishing the unit’s shed.  

iv. The land owner of the shed Mr Siddagangappa was also present 

during the inspection and he informed, that the land located adjacent 

to his house was given to Mr. Mansoor on rental basis since the local 

Gram Panchayat has not renewed the Trade License for their activity 

and hence, they have shifted their premises.  

v. During the inspection, the land owner was informed that the said 

land should not further be given to carry out such activity. The land 

should only be allotted for residential purposes.  

vi. The Compliant had informed that as the unit is no longer present, 

hence, no further problem persists.   

 
7. In light of the aforesaid inspection conducted, it is relevant to state that the 

present application has become infructuous as M/s HMS Engineering Works 

has shifted its premises and the complainant is no longer aggrieved by the 

activities being carried out by M/s HMS Engineering Works.  

 

 
 

 

 

Place: Bangalore  
 
Date : 12.08.2024           Advocate for Karnataka State Pollution Control Board 

                                  (Respondent No. 3) 
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